IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BE NCH
AT HYDERABAD

+

OA. No.1112/99 Dats of Order: 7=-2=2000
Betwuean: _

P, Narasimha Reddy ...Applicant
and

1. Union of India, rep. by
The Chief Postmaster-Gereral,
Andhra Pradesh Circle,
Hyderabad-500 001.

24 The Postmaster-Camsral,

Hyderabad Region,
Hyderabad=500 001.

3. The Supsrintendsnt of Post Offices,
Wanaparthy Divisian, _
Wanaparthy 509 103, J.oREBSpoONdants

Counsel for the Applicant -: Mr.Y.Appala Raju,Advocate
Counsel for ths Respondents: Mr.m.C.Jacob,Addl.CGSC

"CORAM : ' .
THE HON'BLE MR.B.S.JA1 PARAMESHUAR : MEMBER (JuDL.)

0rdar

Heard Mr.Y.Appala Raju, learnsd counssl for the
applicant ano the learnsd counsel MS:Padmé Priya for

mr.m.C.Jacob, standing counssl for Respondents.

2. Tﬁa applicant hersin is the son of P.Bal Reddy §¥§
was working as ED BPM,GCanyagula EOBO under Peddakothapally 50,

Yanaparthy Poatal Division and who died on 14.2,1997 in harress.

3. In the first instance, widow of thé doceased employes
submicted a raprasaentation dt.15.3.99 reqQuesting rasponaent
authorities to provide appointment on Compassiomats Grounds
to the aoplicant. It is to be notdd that at that time the
applicant had not passed SSC examimpation., The wife of ths

applicant requested the respondent authorities for relaxation
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ovnde
in the sducational quali?icationsAta allow 2 years timse

toc enable her son to complete the 5SC examimations The said

represantation is yet to be disposed.

4. In the meanwhide, the respondent authorities issuad
open notification dt.4.,3.99 inviting applications from aligible

candidates to fill up the post on reqular basisy

l*\a..";
S. The applicantAapproachad this Tribunal challenging

the motification dt.4.3.99 and for a congequantial diraction
to raconsider thes case of the applicant for appointment eon
compassionate ground as he has now acquaired mecassary

qualificatiomn for the post of ED BM,

6. 8y interim order dt.29,7.J99 it was mads clear that if
T Wi e de -
the appointment in question ia madge during the pandency of

the DA the same should be subject to the rasult of this DA.

74 ®n 156,99 the applicant submitted a repressntation
atating that he has nmacessary qualification for the post of

ED BPM. A copy of the rapresantation is at Annexure~10 to tha DA.

8. The raespondants have filed a reply wherain thay
gubmitted that in response to the impugred motification dt.
4,3.99, 17 applications were received and all the applications
wers verified om 12,6499 and regular selaction to the post of
ED has been finalisad on 21,7.99 salecting a meritoricus candidate.
Howavar they submit that in view of the interim order, no lattar

of appointment has been issuad to the meritorious candidats.

g, The learnsd counsal for tha applicant during ths course
Lolv kel

of his arguments relying upon 58793 which Gas been reiterated
ofy to. slivectovake ( Ex Ry
in the latter dt.30.7.99 end a copy af which is at Anmexure R-1,
that the respondent authorities must have disposed of his
application for appointment on compassionate ground before
taking steps to fill up the post by a regular cdndidate.
Further hs submits that even bafors the impugred motification
was issued the applicant had approachad the authoritiss for
providing appointment to the depandents of tha daceasad BPM.
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63

As the applicant is now qualified for the post of ED BPM

he has submitted a representation dt.15.6.99 and I fesl it

appropriate to direct the respondent avthorities rnot to procass

the motification dt.4.3.39 till his represantation is considered

and he is informad of the rasultd

1.

120

(a) IP the respondent suthorities consider the case of
G’1anyaﬁw{c\. B0.
the applicant for the post of ED BM on Compassiomate

grounds then there is no meed for the respondents to

(b) 1In case the respondent authorities are to offer
ED BPM post to the applicant on compassiomate ground
at any othar BO otherthan Ganyagula B0: then they may

procaed with the motificationy

(e) However the respondent authoritiess shall not
fimlise the notification dt.4.3.99 till they consider
and dispose of the representation dt,15.8.99 of the

applicant,

(d) Tims for compliance is 2 months Prom the dats of

racaipt of copy of this order,

With the aboye directions the DA is disposed of accordingly.

No casts.,

ISA'

&\W\/—\/
%"
(B.5.Jai Paramsshuar)

Membar (Judl,) [

Dated: 7th February,2000

(Dictated in the opsn court) I
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